(TO BE PUBLISHED IN PART Il SECTION 3, SUB SECTION (i) OF
THE EXTRA ORDINARY GAZETTE OF INDIA),

Government of India
Ministry of Finance i
Department of Revenue *

Cenlral Board of Dircet Taxf‘i;s

New Delht, the !’*2,@ December, 1999,

NOTIFICATION i

3.0.No. - In exercise of the péwacrs conferred by the.
Explanation below sub-section (1) of section 54G of the Income tax Act,
1961 (43 of 1961), the Central Govrt,, having regard to the population,
concentration of industrics, need for proper planning of the area and other
relevant factors, hereby declares the areas falling within the limits of
Municipal Corporation mentioned in column (3) of the schedule hereto
annexed and sitwated withip the State shown in g::oiunm (2) thereof as
urban arcas for the purposes of sub-scction (1) of scotion 54G of the
Income tax Act. 1961 (430f1961) :

:
: i :
S.No. Name of State  Name of the Municipal Corporation
, Situated in the State mentioned in Col.(2) ,
2. 3. |

pu—

Gujarat - 1. Ahmedabad Municipal C?orporation
' 2. Baroda Municipal Corparation
3. Surat Municipal Corporation
. Rajkot Municipal Corporation
. Bhavnagar Municipal Carporation
. lainnagar Municipal Corporation

S L fa

ha

» !JI
Delhi L. Municinal Corporation of‘lk Defhi
_ 2. New Delhi Municj pal Corporation



2. This notification shall come nto foree on the date of its pu
i the Official Gazette.

Under Secretary 1o ihe Govt, of India

Notification No.___| L &% (¥.N0.22549/99 1AL

To

The Manager,
Govt. of India Press
Mavapuri,

New Delhi.

Capy forwarded to

1 Chairman (D1), All Memuers, CiBDT

All Chambers of Commerce

AN DGsIT/CCsIT

All Officers & Techinical Sections of CBDT.

. Dircetor of Inspection (Inv YIT&Audit/V igilance/Inv./
RSP&PR/Recoverv/Splinv.

Lt b3

B

6. Dv.Ditector of Inspection { P&P1), Wew Deiini
7. C&AG of India (40 copies) ,
R Assit. Director of Inspection (Buljetin). New Delhy

9. Competent Authority, Chennai, Dethi, Mumbai and Caicutia.
10. 1S & Legal Advisor, Min. of Law & Justice, New Delhi

11, Director (DOMSY(TE), New Delhi
12, Dircetor, NADT :

7y

13, Commissioner {AAR)

{ SHC.Var \
Under Seeretary to the Govt. of India
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